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Cantral Administr^tivs Tribunal Q)
Principal Bench

C,PoNo,272/97
in

0.A.2345/96

This,the let day of tecerober,1997,

Hon«bla Or.Jose P.Verghese,Uic8 Chairman(3)

Hon'^bla Plr. N« Sahu» fleinb8r(A)o

1. Anil Kumar Sharma^
S/o Sh.Laxmi Narayan
R/o F-347, Sector 12,
Vijay Nagar, Ghaziabad.

2. Shiv Sagar,
S/o Shri Vidya Sagar
R/o Amyan Basti, Adarsh Colony,
f*ioradabad.

3 o Ohyan Singh
Q  s/o, Sh. Oasrath Singh

R/o. Amyan Basti,Adarsh Colony.
Ploradabad.

4. Vipln Kumar
s/o Sh, R.N, Prasad
R/o Rati Rohalla,
Moradabad. Petitioners

(Sy Adyocato None)

0

Versus

U Sh, S.P.nehta,
General Oanager,
Northern Railway,
Baroda House,
New Delhi

2, Sh.Om Prakash,
The Divisional Rail Wanager,
Woradabad Division, Northern Railway,
noradabad-244001 Respondents

(By Advocate Sh. P.s. Wahendru)

OR^(Oral)

fiy Hon'ble Qy^Jose P, Vernhese.VCf 3^ .

A notice ootthis C.P. was issued in

the absence of the applicant at the initial

stage Itself. Sobeeguently the petltlenere
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did not appeared on 14.10«97 and Shri P.S. Wateendru

counsel for' the respondents appeared and sought time

to file the compliance affidavit. The same was granted,

A detailed report has been filed by the counsel for

the respondents on 1,7,97, In uieu of thisp the C,P,

is disposed of accordini^ly, Notices discharged.
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